328 Bills Introduced

SHRI I. K. GUJRAL :
shot in Mysore.

It will be

MR. SPEAKER :
witness the shooting.

16.18 hrs.

You can also

CONSTITUTION (AMENDMENT)
BILL*

{Amendment of Article 39 (Bill No. 33
of 1969)]
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S
MR. SPEAKER : The question is :

*That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The Motion was Adopted

ot R WIS S W wEed
& fagas ¥ F@IE

CONSTITUTION (AMENDMENT) BILL®

[Amendment of Article 39 (Bill No.32
of 1969)]
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MR. SPEAKER : The question is;

“That leave be granted to intro-
duce a Bill further to amend the

Constitution of India”

The Maotion was adopted

st Y SEw w g AT
# favaw R AT HATE |

CHAITRA 28, 1891 (S4K4)

Bills Introduced 326

IDENTITY CARD BILL *

st wgraw fag Wt (W) ¢
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fag Svary F a faggqs w1 A
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MR. SPEAKER : The question is :
“That leave be granted to intro-

duce a Bill to provide for the issue
of identity cards to all the voters”

The Motion was Adopted
st wgrow fag Wit . waw
wgrea, & fadas s qw sar

SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of sections 4, 5, etc.)

=t TTETe areqT® (AT -
& s Far§ fr deg aeEn ¥
397 agr A9 wfafr, 1954 % s
g F@ I fad3F #1 WWFA

1 sgafa & s
MR. SPEAKER ; Motion moved :

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowaoces of Mem-
bers of Parliament Act, 1954”,

SHRI S. M. BANERJEE (Kanpur) :
Itis my painful duty to oppose the
introduction of this Bill. Let not Shri
Barupal or anybody clse in the House
misunderstand me.

SHRI SONAVANE (Pandharpur) :
Was it painful for him to accept the
enhanced salary ?

SHRI S. M. BANERJEE: I am
one of those who are already suff-
ering. I was a Child of adversity and I
am still facing the same adverse circums.
tances (Interrputions).

You remember that a Committee was
appointed under your guidance which went
into this question and submitted a report.
The representative of my group, Shri
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